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Preaent | Hmn'hle Mr, D, Purkayastha, Judiciel Member
Hon'ble Mr, G,S, Maingi, Admmiatrabva Membe r

\  KaNVA ROYCHOUDHURY & ORS,
vs.

UNION OF INDIA & ORS, -
/

‘For the applicants & Mr, B, Mukherjee, counsel

" For. the respondents & Mr., M,S, Banerjee, counsel

£l

. ‘Heard on 3 125,08499  Order on ¢ 25.68.9§
ORDER : ‘
| In this M.A., Smt, Kana Roy Ci\xeudhury and six others
stated to be the widow, séns and daughters c;f late Bimalendu
Bikash Roy Choudhury, épplieant No;Q in the 0,A,, have praye’il
for gubstitution of their names in place of said Bimalendu
Bikash Bey cheudhury, ( applicant No,9) who died on 17.5.99.
B | 2. Aftez: hearing the 1d, eeﬁnsel for both sides and goincy
| through the recoxds, @ allow this M,A, Let 7 petitioners
o | of thisM,A, be substituted instesd _and place of appl:.cant
No.9, Bimalendu Bikash Roy Choudhury as his legal heirs and
representatives, The cause title of ﬁhe O.A, hehmended
acmrdlngly. L L | ‘ | , .
3. The M +A, stands disposed of and the O,A, is fixed for
‘bearing on _29.09.99.\/ "
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